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[S h ri K .  L a k k a p p a ]
a tta ch e d  to  this b ig  organization  and you 
are d ism an tlin g  the entire system , their 
w orkin g and their deliberation s and the 
service they are rendering to the nation.

T h is  G overn m en t o f In d ia  has no regard 
or respect for these scientists because 
even  recen tly  the head o f the I C A R , D r. 
S w am in ath an  w hose w ork in the field o f 
.research is know n  the w orld  o v e r . . . .

M R . S P E A K E R : Please confine you r
se lf to G S I .

S H R I  K .  L A K K A P P A :  ___has re
signed  com pletely  disgusted w itn  the 
b u reau cratic  intervention. So, w e h ave 

jio w  three im portant scientists w ho are 
b ein g  houn ded  out. T h is govern m ent is 
com p letely  d iv id in g  the country. T h ere  is 
an  im pression going round that this 
govern m ent is d iv id in g the cou n try  on the 
lines o f  north-south. T h o u g h  I do not 
w an t to subscribe to that view  but un
fortu n ately  this governm ent is m akin g 
ev ery  attem pt at destroying and dem olish
in g the im age o f an y outstanding scientist 
o r  a n yb o d y  from  the south. T h e y  look at 
h im  w ith  suspicion.

T h e  genesis o f  the quarrel betw een the 
G S I  h ierarch y and the M in in g  M in istry  
started  w ith  the appointm ent o f  the 
G hosh  C om m ittee w h ich  suggested the 
setting up  o f  a m anagem ent council to 
oversee the G S I  affairs. T h en  the other 
th in g was the decision to shift the G eo lo 
g ica l T ra in in g  Institute w hich  was set 
u p  at R a ip u r  after m uch deliberations, 
to H yd era b a d  w h ich  w ill cost Rs. 20 lakhs. 
S o  it m eans there is a political m otive. 
W h a tev er has been done b y  the previous 
govern m en t should be undone even i f  it 
is a good th in g and even if  it is a right 
th in g  ! T h a t is the p o licy  the J an a ta  
P arty  is carry in g  o n .........

1 M R . S P E A K E R : Please conclude.

S H R I  K . L A K K A P P A :  T h e r e fo re , th is  
is h ow  th is m an  has been rem o ved  and 
r e v e rte d  a n c e re m o n io u sly  even  w ith o u t 
a ss ig n in g  a n v  reason. D issa tifa c tio n  
c o n tin u e s  in  this c o u n try  a m o n g  these 
sc ie n tists . W h a t w o u ld  be the fa te  o f  th is 
c o u n try  an d  w h a t w ill h a p p en  7

I k n o ’v , this has been  d on e d e l ib e r a te ly  
b y  the M in is try , the S e c re ta r ia t  an d  the 
B u re a u c ra ts  a g a in st the scien tists  b ecau se  
they  are already Dlaying in t he hands o f  
m u lti-n a tio n a ls  w h o  are o p e ra tin g  on 
sh o re and  o ff sh o re.

( interruptionf)

T h e y  a re  trv in g  to e x p lo it  and  e x p lo re  
h id d e n  m in e ra l w e a lth . O u r  p e o p le  a re  
o p p o s in g  it*

M R . S P E A K E R :  Y o u  h a v e  sp oken  for 
a lo n g  tim e. „

S H R I  K .  L A K K A P P A :  T h e  G o v e r n 
m en t o f  In d ia , e s p e c ia lly  the M in e 's  M i
n is try  is in  the h an d s o f  the m u lt i-n a tio 
n als. T h e s e  are  the reasons. T h is  is the 
s to ry  b e h in d  it.

R e p re se n ta tio n  has b een  m a d e  to the 
P res id e n t o f  In d ia , th e P rim e M in ister  o f  
In d ia . T h e  P rim e M in iste r  h as stated  th a t 
th e officers d isc h a rg e d  th e ir  d u ty  b o ld ly  
an d  h o n estly . W h e n  these officers d is 
c h a r g e  th e ir  d u ty  b o ld ly , h o n estly , fearless 
ly ,  is th is  th e rew a rd  th a t th e B u re a u c ra ts  
a re  p a y in g , a n d  the M in is tr y  o f  M in es is 
o p e ra tin g  th ro ttlin g  anH th ra sh in g  in  this 
w a y  ? T h is  is n o t a new  case . T h r o u g h o u t  
th c o u n try  th ere is a lo t o f  d istu rb an ce 
a m o n g  the scien tists.

M R . S P E A K E R :  Y o u  h a ve  m en tio n ed  
th at.

S H R I  K . L A K K A P P A  * T h e re fo re , th ey  
h a v e  su b m itted  to the P resid e n t o f  In d ia  
to c o n d u c t a ju d ic ia l  e n q u ir y  on this issue. 
W h a t  are  th e reasons ? H o w  has the 
M in is tr y  c re a te d  tn  atm o sp h ere  o f  d is
c o n te n tm e n t 3 T h e re fo re . I w a n t a ju d ic ia l 
b o d y  to e n q u ire  in to  it and see that th ey  
c re a te  an a tm o sp h ere  o f  u n d e rsta n d in g , 
a tm o sp h ere  o f  fa ith , a tm o sp h ere  o f  even 
co -o p e ra tio n  and  co n fid e n ce  in the sc ie n 
tist c o m m u n ity . U n scru p u lo u s a c t  w h ich  
w as p e rp e tu a te d  by the b u re a u cra ts  is 
sto p p ed . T h is  co u n try  m a y  be saved  from  
the m u lti-n a tio n a ls  an d  certa in  persons 
a re  h a n d -in -g lo v e  w ith  them . T h e re fo re ,
I d em a n d  a ju d ic ia l  e n q u iry .

D R . V A S A N T  K U M A R  P A N D I T  
( R a jg a r h ) :  I sen t a n o tice  un der 3 7 7 .

M R . S P E A K E R :  I f  you  h a v e  n ot been 
a llo w e d , an d  i f  you h a v e  sent it, it w ill  
b e c o n sid e re d . D o  n ot b o th er.

D R . V A S A N T  K U M A R  P A N D I T :  
T o m o r r o w .

M R . S P E A K E R :  T ca n n u t c o m m it.
I sh a ll look  in to  the m a tter.

(iv^ W orking  of t h e  R ed C ross So c i e t y .

S H R I  B A L D E V  S I N G H  J A S R O T I A  
( J a m m u ): I req u e st the S p e a k e r  to p e rm it 
m e to  m a k e  a s ta te m en t u n d er R u le  
377 -

T h e  R e d  C ro ss is an in te rn a tio n a l 
h u m a n ita r ia n  o rg a n isa tio n  re n d e rin g  
v o lu n ta ry  se rv ic e  to v ic tim s o f  w a r, n a tu ra l 
c a la m itie s , e tc . as w e  a ll  k n o w .
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T h e  In d ia n  R e d  C ro ss S o c ie ty  A c t  g a v e  
r is e  to the S o c ie ty  it is a tta c h e d  to the 
M in is tr y  o f  H e a lth  an d  ge ts  a g r a n t- in -  
a id  fro m  th e  H e a lth  M in is tr y .

T h e  R e d  C ro ss  has n o w  b e c o m e  R e d  
C ro sse d  or R e d g lo ss .

T h e  b a lk  o f  r e l ie f  su p p lie s  w o rth  cro res, 
m e a n t  fo r  B a n g la d e sh  h a v e  b een  sold in  
d ie  b la c k  m a rk e t.

S h ri M a n u  B h a i B h i M a n i,  a S o c ia l 
w o rk e r  a n d  an in d u s tr ia lis t  says— R s. 51 
la k h s  w o rth  o f  g a rm e n ts  and  m ilk  fo o d  
m e a n t  for B a n g la d e sh  w ere  so ld  in C a l 
c u tta .

13 *4 0  hri*.

( M r .  D e p u T y -S p e a k e r  in the Chcir~\_

Iij fo llo w  u p  a c tio n  on  a p ro b e , th o u g h  
in  in fo rm a l w a y — the C a b in e t  S e c r e ta r ia l,  
o u r P rim e  M in is te r , the le a d e r  o f  the 
H o u se  asked  C h a ir m a n  to resign  from  the 
S o c ie ty  b y  30th N o v e m b e r , 19 7 7 . In ste a d
* R a n g a n a t h a n "  c a lle d  an e m e rg e n c y  
m e e tin g  o f  the m a n a g in g  b o d y  and sec u re d  
a v o te  o f  c o n fid e n c e  b u t g a v e  an eye- 
w a ih , a n d  a p p o in te d  an e n q u ir y  c o m m itte e  
h e a d e d  b y  S u b im a l D u tt , to p ro b e  in to  
th e R e d  C ro ss, w h o  has re s ig n e d  an d  
c o u ld  n o t m a k e  e n q u ir y  for w a n t o f  
c o -o p e ra tio n  an d  a lle g e d  fra u d  o f  R s. 21 
cro res re m a in  u n kn o w n  to the p u b lic .  
E v e n  the fo rm a tio n  o f  the S ta te  B o ard s 
a n d  th e ir  re p re se n ta tio n  in  the C e n tr a l  
R e d  C ro ss S o c ie ty  is n o t a c c o r d in g  to the 
ru le s  and r e g u la tio n s  o f  the S o c ie ty . 
P a r l ia m e n t ’ s a p p r o v a l is c a lle d  for i f  
c h a n g e  is to be m a d e in  the ru les e tc . o f  
th e  S o c ie ty . B u t fu n c tio n a rie s  o f  the S o c ie ty  
n e v e r  c a re d  as th e y  a re  o v er  an d  a b o v e  
the P a r lia m e n t.

S ir , R a e  B a r e li ,  the c o n s titu e n c y  o f  
H e a lth  M in is te r  a n d  e x -P r im e  M in is te r  
m u st g e t  its q u o ta  o f  c y c lo n e  re lie f. Y o u  
w i l l  be p a in e d  to k n o w  th a t A n d h r a  P r a 
d esh  a n d  o th e r  p la ce s  w h ic h  w ere  se v e re ly  
afFected b y  the c y c lo n e s  a re  n ot g iv e n  
the r e q u ir e d  a m o u n t o f  r e l ie f  b u t the 
R e d  C ro ss  S o c ie ty  p e rh a p s as usual sends 
b la n k e ts , g a rm e n ts , m ilk  p o w d e r, e tc . to  
R a e  B a r e li. In  fu n ctio n s  w in e  is a lso  
se rv e d  from  the R e d  C ro ss fu n ds. M o st 
o f  the crim e s  m e n tio n e d  in th e In d ia n  
P e n a l C o d e  a re  b e in g  c o m m itted  in  the 
R e d  C ro ss S o c ie ty  o f  ours w h ic h  is ju s t  
n e a r  th e P a r lia m e n t.

T h e y  sa y  th o u g h  P a r lia m e n t is the 
h ig h e st re p re se n ta tiv e  b o d y  o f  the c o u n try  
'b u t  is n o t m o re  p o w e rfu l th a n  R e d  C ro ss  
S o c ie ty  w o rk in g  u n der the P re s id e n t
s h ip  o f  the P res id e n t o f  In d ia . In  sh o rt, 

■the b la c k  d eeds o f  R e d  C ro ss S o c ie ty .

c o u ld  n o t be h ig h lig h te d  b y  the G o v e r n 
m e n t w h o  k n o w s th a t som e h ig h  fu n c t io 
n a ries  are in  le a g u e  w ith  them .

I , th e re fo re , u rg e  th a t P r im e  M in is te r , 
H o m e  M in is te r  a n d  the H e a lth  M in is te r  
sh o u ld  m e e t as e a r ly  as p o ssib le  a n d  
ta k e  p e rso n a l in te r e s t  to re m e d y  in  th is 
c o n n e c tio n , o th e rw ise  it  w i l l  rem a in  
on e o f  the b la c k  spots on G o v e r n m e n t.

(v) R e p o r t e d  d e a t h  o f  5 M in e r s  due  
To a c c i d e n t  in T a r a  C o l l i e r y , 
A s a n so l .
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